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2. Having heard submission from both the sides and in the light of the undertaking

by the Learned Counsel of the Respondent, the Respondent shall not take any

further steps in respect of AGM Resolution dated 20.05.2017 with a liberty that if

deem fit the Respondent can file a fresh Petition as prescribed u/s 14 of the

Companies Act.

3. lvleanwhile, the pleadings being not yet complete, to be submitted by the

respective sides.

4. The Petition is now listed for hearing on 04.09.2017.

M.K. Shrawat
Member (Judicial)

Ravikumal Duraisamy
Member (Technical)

Dated i 25.07.2017.
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